v

CFNTRAL ADMTINISTRATTVE TRIBUNAL
PRINCTRAL BEWCH: NFW DELHT
CP Neg 248705
in
08 Ne.2013/89 :
Mew Delhi this the 28th day of April 1597
Menbar (/)
. Member(])
L. Mrs Sharda w/a Joginder
Rio 1776, Mahikarim,
Pahargani, Nesr Balwmiki Manair
Delhi.
. Shrd Virender 3ingh s/0 Chander Singh
/o HoNe. 1746, 48 B 25, Near Malisn Nagar
Kondli road, Delhi-32. e Patitiaoner

/

(Bw Advocate: Shed 5.0 Luthra)

Shird 1.M
Hedical
I I T Hoso

BeThi-110 007

CTiward )
Suaérintend%htﬁ

ital,

By ddvocate: Shri Rai Singh)
( Yide Orders 12.5.1997) )
Hon'h Mamher (A)
Haard.
7. MWe are informed that ot of tha 54
applicants who had fFilad 04 Mo. 20713/89 211 but

L

since en emplo

3. Th ion resoondent s counsel
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4. We note this statement made bv Shri Raj
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Singh and observe that at the time of consideration of the
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case of the remaining  three persons  under the rules,

respondents should also consider giving them  age
relaxation and weightage in view of their -past service

with respondents, -

5. The Contempt Petition stands dizposed of-
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~and notices issusd to the contemners ara dischargad,
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